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response to  

Fourth Pay Commission 

689. SHRI   M.   BASAVARAJU: SHRI M. 
MADDANNA; 

Will the Minister of FINANCE be pleased to 
refer to the answer to Unstarred Question 369 given 
in the, Rajya Sabha on the 19th March. 1985 and 
state-. 

(a) what are the reasons for which no time limit 
for submission of the final report by the Fourth 
Central Pay Commission was prescribed in the 
terms of reference; 

(b) whether Government propose to prescribe 
any    time limit now; and 

(o) if so. what are the details in this regard? 
THE MINISTER OF STATE IN THE 

MINISTRY      OF   FINANCE (SHRI 
JANARDHAN POOJARI): (a) On the basis of 
past precedents, no time limit for submission of 
the final report of the Fourth Central Pay 
Commission has been prescribed. 

(b) No. Sir. 

(c) Does not  arise. 

12    NOON 

RE.   GOVERNMENT'S   RESPONSE   TO 
SPECIAL MENTIONS MADE  IN  THE 

HOUSE 

MR. CHAIRMAN; Now it has been represented 
to me that the Ministers... will the Leader of the 
House hear me? It has been represented to me that 
the Ministers are not sending replies to the various 
Special Mentions which the Members make in this 
House. I would like the Leader of the House to 
take note of it and see that repties are sent and sent 
expeditiously. 

THE LEADER OF THE HOUSE
(SHRI VISHWANATH PRATAP
SINGH):  Sir, I will extend my maximum 
cooperation, 

SHRI K. MOHANAN (Kerala); I had raised 
three Special Mentions in the last session. 

The Minister of Parliamentary Affairs time 
and again reminds and requests his colleagues 
to get the matters raised/examined in 
respective Ministries Departments and send 
suitable replies to Members within a 
reasonable time, preferably within a week. 
The follow-up action taken by the Department 
had   the desired effect." 


